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S R(ORAL)
(Hon'ble Shri N.V.Krishman, Vice Chairman (A))

The ¢ three cass are taken together as
they involve similar issue and it is claimed that these

& as

can be disposed of on the same linme s/OA 2414/93. For
the pumpose of detailed consideration, OA 1495/93 is
taken into account, The gpplicant therein was engaged
in Nov., 1985 by the IInd respond: nt i.e. Indian

Agr.fe s arch Institute,Pusa on a casual basis, His

Ve services were dispensed in Nev.,1990, He was re-e ngaged
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inl991 and centiwed to be empléyed tiil 1992. The
mplicant has filed a conselidated statement of his
attendance at Ann.A:Z. The ## indicate that he has
actually worked for 40 days and 60 days re spectiwely
inthe ye ars 1985 and 1986. Ne such.certificate is
available from 1986 to 1991 stating that x‘e\spencbnts

' have net given certi icates. Fer 1992, the peried

comes to 180 days. The gplicant seeks his regul arisatien.

It is stated that he has not been considered for

sppointment theugh his juniors have been appeinted
by the respondents. In these circumstances, this OA
has been filed tedirect the respendnts te peint
the applicant on a regular basis in group ‘D' pest

with all conseguential berefits,

2. The secend re spendent has filed a reply

st ating that the appl_ic ant was engaged as daily paid
1labourer and was discharged after the specific jo
er*xmich he was engagEdwas finalised jeb. It is
stated in para 4.16 of the reply as followss=

" thatthe contents eof paragraph 4,10, are
totally wrong and hence denied, It is

absolutely wreny to say that the respondents
have obtained a list of new candidate s frem
Empleoyment Exchange and recruited eutsiders
and juniers in preference to the gpplicant
as alleged. The respondent - Institute has
- been maintaining a listef the Daily Paid

Lacourers whe has completed 240 days of
engagement in the Institute and the Bstitute
had been engaging these Daily Paid Labeurers
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in preference to the Daily Paid Labewers

sponsored by Employment Sxchange. However, now the
Institute is preparing a comprehensive list of

Dgily Paid Labourers who have werked vith the
re spendents and is engaging those Uaily Paid

labourers in preference to the juniers and

outsiders,

The Re gpondents~hstitute in pursuance te the
ge sponse to their circular of October, 92 has
prepared a tentative list of Daily Paid Labourers
to engage them &as and when required, However, the
Re spondent-Institute is issuing a public notice
and calling upen all the Daily Paid Labourers to
Boister themselves alengwith their previous
engazement particulars so as prepare a final
and comprehensive list for future engagement. A
copy of the LUgaily Paid Labourers who have
Comp leted 240 days and a tentative list of
Daily Paid Labourers who hawe e spended to the
Circular dated 31,10,92 is enclosed he rei th
as AR, (Collectively), The spplicant whe
registered his name with the answering re spencent
in e ponse te the said circular has been palced
in the abote said provisénal list at sl.Ne, 80
(sic = 295) The applicant shal) be engaged

8s and when need arises @s per his pesitien in the
seniority list,®

obtained gra I irom the court gpe shewn, The thirg list
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shews the mames of the “aily Paid Labourers whe h
ave

sl




been yorked for 240 days in any ene ye ar, The #pplic antls
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submi tted the certificates, thoughthey have net
6

néme @pe ar at 31 .2No,295, Therefore, this #plicatien

can be dispesed with ‘suitable directions to the

re spondents,

4, Befere that is dore, it is necessary te state
that in OA Neo, 1515/93 , the spplicant is similarly
situated, His name alse apears at S1 No.l20,Like vi 2,
the name Sf the applicant in OA Ne, 1540/93 figures

at sl QNQ 0152-

OS¢ All these gpplicants are entitled te di rections
te the regpondnts as 2414/93. iccerdingly the s
®plications are dispesed of with the fellewing

directions 2=

i ).% netice that the names of thes spplicants

have been entered in the third 1list p e pa red
by the respondents (ann.R.1) i.c.list of persens
who have submitted their @xperience certific gte

but notl completed 240 days in any one yegr, These
dplicants are therefore, entitled to e engaged
on casual basis, in case, the need for such
€ngage ariss, in preference te those whe have

rendred less total swice as & casual labourerg than

them.

ii) In cas the re gpendents consider the question
of reqularisation of persens who have been
éngaged fer 240 days, but not in one ye agr, the
cast of the gplicants for regulari sations shauld

also be censidered on that basis)accerding to
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their tums based on their seniority reckoned
on the basis of the total number of days

worked by them as casual labeurers,

6. Osle is digposed of with the abeve direction,

N costs,
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